FIR n0.182]/2020
PS RG

26.05.2020

This is application for release of vehicle bearing no. DL-
9CAP-5512 on superdari.

Present : Ld. APP for the State.

None for applicant despite repeated calls.

It is submitted by Naib court of PS Rajouri Garden that the

vehicle in question has already been released ON superdart.

In view of the above, the application stands disposed off

being non maintainable.
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Ld. APP for the State.

Ld. counsel on behalf of the accused.

This is an application for bail filed on behalf of the accused.

~ Heard. File perused. Accused is in JC since 13.03.2020. Recovery has
peen effected. Charge-sheet is stated to have been already filed. No fruitful
shall be served by keeping the accused behind the bars. Considering the facts
stances of case, accused is admitted to bail on his furnishing personal bond in
of Rs. 10,000/~ with one surety of the like amount and further subject to the
that accused shall notcontactmecomplaananuwm\essesinammamerand
ﬁam doing anything which may hamper the due process of law.

Bail application disposed of accordingly.



FIR N0.637/2019
PS : Tilak Nagar
Uls 380/457/34 \PC
St. Vs. Shitu

26.05.2020

Present : Ld. APP for State.

Ld. counsel for accused.

This is an application for bail filed on behalf of the accused.
stated to be in 36 sinee 20.05.2020. NO

uitful purpose shall be served by keeping

d circumstances of case and
d in the

Heard. File perused. Accused is

previous involvement has been reported. No fr
the accused behind the bars. Considering the facts an
nature of the offence, accused is admitted to bail on his furnishing personal bon
f Rs. 20,000/- with one surety of the like amount and further subject

accused shall join the investigation as and when required, shall not contact
st from doing anything which may

to the

sum O
condition that
the complainant/witne€sses in any manner and desi
hamper the due process of law.
Bail application dis

be given dasti to Ld. Couns

posed of accordingly.

“ cused as prayed for.

Copy of the order



FIR n0.103/2020
PS Nangloi

26.05.2020

An app!ication for grant of bail uls 437 Cr.P.C of accused/applicant
Sher Singh has been moved.

Present : Ld. APP for the State.
None has appeared on behalf of the applicant.

Earlier also none had appeared to pursue the present
application.

Accordingly, the .present application is dismissed for non

prosecution.

Kumar-1)
st)-02/THC/Delhi






